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Shri S. C. Samanta: May I know
how many routes were surveyed last
year and how any of them were
experimented?

Shri Kanungo: Last vear. the only
route which had been taken up Is
Delhi-London via Moscow and one
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more frequency on the U.S.A. route
and the new route that had bheen open-
ed last year was thut of Fiji. Surveys
are always conducted and there are
plans for cxpansion. But that will
depend upon the availability of air-
craft and traffic prospects.
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There have been unsettled condi-

tions in South-East Asia. Therefore,
the traffic is not forthcoming.
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
to (c). The Government has not come
to any decision yet. The Minister for
Parliamentary Affairs is having con-
sultations with representativeg of the
various groups in Parliament with a
view to arriving at an agreed decisjon
on the matter. The Government is
aware of the resolution passed by the
Conference of Presiding Officers of
Legislatures held at Bombay and it
will be taken into consideration.
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Shri Jaganatha Rao: The reaction
should be slow, This is a very diffi-
cult and delicate qucestion. We have
to proceed with care and caution,
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Shri 8. M. Banerjee: Is it a fact that
according to the Law Minister and
other eminent jurists who have ex-
pressed their opinion, there is no con-
flict between the pronouncement of
the Supreme Court and the function
of the Legislature and that any attem-
pt to amend the Constitution will be
an erogion in the fundamental rights
of the people? I would like to know
whether Government have taken this
into account and whether they have
taken a decision not to amend the
Constitution,

Mr, Speaker: Government say that
they have not taken any decision. But
Shri Banerjee wants them to gay whe-
ther thcy have taken a decision not
to amend the Constitution, Not to
amend the Constitution also would
mean taking a decision.

Shri S, M. Banerjee: My submission
is that after the Presiding Officers’
Conference . . .

Mr. Speaker: I have followed the
hon, Member all right. He had asked
whether in view of the opinion ex-
pressed, Government had  taken &
decision not to amend the Constitu-
tion,

Shri S. M. Banerjce: Because my in-
formation is that Government have
been influenced by . |

Mr, Speaker: Government say that
they have not taken any decision, and
when they say so, I have to uccept it
that they have not taken any decision.

Shri S. M, Banerjee: Or Government
will not take any decision?

Dr. L. M. Singhvi: In what way and
by what date do Government propose
to consult the Members of Parliament
further in this matter of amending the
Constitution in response to the call
given by the Presiding Officers’ Con-

rence at Bombay?

/e Shri S. M. Banerjee:
necessary.

Shri Jaganatha Rao: This question
has many facets. We have to arrive
at an area of agreement between the
legislature and the judiciary, What-

That is un-
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ever decisions we may arrive at, we
should look to the dignity of the legis-
latures, the independence and jurisdic-

//tion of the judiciary and the liberty

of the individual. Therefore, we
should go slow in the matter, I may
add . . .

wt We Wio fyddl : v @ige
% HIST 7 ... (Interruptions.)

Mr. Speaker: Government want to
go slow, So, the Members should not
move faster.

Dr. L. M. Singhvi: On a point of
order, The answer given by the
Deputy Minister is completely wide of
the mark. I wanted to know in what
way and by what date it was proposed
to consult the Members of Parliament
further in this matter. I am not ask-
ing at what pace ang at what speed
Government propose to go.

Shri Satya Narayan Sinha: 1 had
convened a meeting :me titne ago
during the last session, Tnat meceting
has not concluded. I am thinking of in-
vitin gthe Members again for a meet-
ing. But apart from 11at, as you will
remember, Shri Prakash Vir Shastri
has said ‘hat hon. Memio.rs wowid like
to have a discussion on the no-day-
yet-named motion or something like
that. In spite of the fact that the
financial programme is heavy, I have
agreed, on behalf of Government, that
we shal] find time for that discussion
in the House.

| oY W Y W T R R
FOHX W 7g wew ¢ 6w 0w w
W & 3B WWEW A Awww wW A
WX awYT qoTe A W ¥ § fawe
Hedl ) oAl gartEAE aw awm
TR 7T I F°< fear @ ouF fawrw
yar #dfegy . . .

Shri S, M. Banerjee: He should
withdraw that expression.
Mr. Speaker: Order, order. When

we have the responsibility here to pro-
tect the rights of others, we should see
that we rise to the occasion and there
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is no complaint or grievance left in the
mind of anybody. That is a delicate
responsibility and we ought to prove
ourselves worthy of that trust, Then
alone we can claim all those privil-
leges. Therefore, 1 would appeal to
the hon. Members . . .

Shri S. M. Banerjee: That is how

the privilege is abused.
Mr, Speaker: Order, order.

off WRTHA /T WA : AT TF AW
gara it g ety § 7
Mr. Speaker: Let there not be any
reflection on the judiciary.
ft WRTAR AT ATATT : qZ A LT
gereT 1Y § W Fad A wrew 2 §,
a3 )

SR RERAY © WG G qATH
#for

=t T AT AN ;W AW ¥
I WX OF dufew @ ¥ A @ wwR
w7 sferarae 3w ¥ o= fopay § 6 faere
Al & wigew w9 w3 oy d W)
gimFRE Fagw &y o, s G
o oag aem g f5 oo anfe
sTT ¥ wfy @ 2w # g7 ¥ g
fazig ¢ o w|v g W ww g fE
faarelen arfeed & avdem & 91 @
q } 3§ TT FT qHGT WA G 2]
& wr e ? WK I qg A g
1 TERT I F W g AR R
FFmBTANT G ?

Mr. Speaker: Order, order.

Shri S, M. Banerjee: I rise to a point
of order . ..

Mr. Speaker: There can be differ-
ence of opinion, One might think that
this i3 the correct view, while ano-
ther might think that the contrary
view ig correct.

Shri Solanki: This is a nationa] deci-
sion and not that of ‘muttee-bhar log'.
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Shri Jaganathg Ravo: This question
has to be decided calmly and patiently.
Passions and anger should not come
into play. We are alsp awaiting the
decision of the Allahabad High Court
in the case of Keshur Singh, So, let
us go slowly and cautiously and care-
fully. (Interruptions.)

Shri Bhagwat Jha Azad: Again a
sermon.

oft T Jww araw : wfau ¥ fow
w=eRl § faxiarfumra v faav gwn
¢ @ Y ¥ FT QIO FIT W, T
¥ g ¥ foram gar } fin fafew mfwamie
Y oY 1 £ ag AW O 1 A W\ ag
vy d@faur & sfy s A g )
& s g i o & fao dvea
farqr s

oW WET ¢ gg AT ar et
Th IT IHTR | T w1} Fw § 1 e
Ayl AfwT ag gaw
T AR A€ ISTAT 9T qEWAT |

off 7 qq® qEAw ;A Ay
L Coid oo

sft qo wro frady : smEear W
sv ager {3 IaraT av. Afe 1y @ mav

oW TR ;. I s G
Iz ¢\

&Y Ho ®To fradt : i A ofy FaTH
57 SqAEFT 4T A4T IZTAT § |
Mr, Speaker: I can hear only one at
a time, not two.
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g1 afer I waed oy R
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RN ATGR PaFA Y| TEF
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¥ oz e agm fF o A few &
I ¥ ag fok raw 7 d e o gt
Tt § ag grfo A &, 9w o= fF Ak
T T IEQ F A P, W W A
& fag & fear man g, o wfaEi @
WY T FY AT 97, IgH IF G/ AR Y
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FMU 9T WIS WiT A qiew
X gorar 1 wfew ag oy A 9w
TR A wAR N A § o A ¥
w1 ¢ fw og qae AR a1 ¥
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Shri S. M, Banerjee: I rise on w
point of order.

Mr. Speaker: Now the question
Hour is over. Calling Attention.
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Shri S. M. Banerjee: I had asked
long ago, when Shri Bhagwat Jha
Azaq wag putting his question,

Mr, Speaker: Now he cannot raise.

WRITTEN ANSWERS TO
QUESTIONS

Corporations to Develop Tourism

( Shri Rameshwar Tantia:
Shri P. C. Borooah:

Shri P. R. Chakraverti:
Shri D, N. Tiwary:

Shri Yashpal Singh:

Shri S. M. Banerjee:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri R. G. Dubey:

Shri Heda:

Shri Subodh Hansda:

Shri S, C. Samanta:

Shri K. N. Tiwary:

Shri Bibhuti Mishra:

Shri Daljit Singh:

Shri M. L. Dwivedi:

Shri R, S. Tiwary:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. C. Sharma:

Shri Maheswar Naik:

Shri Onkar Lal Berwa:
Shrimati Renuka Barkataki:
Shrimati Maimoona Sultan:

Will the Minister of Transport be
pleased to state:

(a) Whether it is a fact that the
Union Government propose to set up
two Corporations to develop tourism
in the country;

(b) if so, when these are likely to
be set up; and

(¢) the extent to which the setting
up of these corporations will help
Government in increasing the number
of tourists visiting India?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). Government
have already set up India Tourlsm
Hotel Corporation with effect from
21st January, 1965, The other Corpo-





